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Report on the Accounts and the comments of 
the Comptroller and Auditor General of India 
thereon. 

(ii)  Review by Government   on   the 
working of the Company. 
[Placed in Library.   See No.   LT—3420/72 for 

(i) and (ii)]. 

CALLING ATTENTION  TO A MATTER OF 
URGENT PUBLIC IMPORTANCE 

STRIKE BY ABOUT 75,000 WORKERS OF CEMENT 
FACTORIES ALL OVER THE COUNTRY 

 
[MR. DEPUTY CHAIRMAN in the Chair] 
THE DEPUTY MINISTER IN THE 

MINISTRY OF LABOUR AND REHA 
BILITATION (SHRI       BALGOVIND 
VERMA) : Mr. Deputy Chairman, Sir, Wages of 
cement workers have been revised on two occasions 
in the past on an industry-wise basis, through the 
agency of tripartite Wage Boards. The first Wage 
Board was setup in 1958. At that time there was no 
uniformity in the wages paid to cement workers at 
various places. The system of dearness allowance 
also differed from place to place. As a result of the 
recommendations of the First Wage Board, a 
standardised wage structure came into existence. 
This meant a substantial increase over the then 
prevailing wages and in some cases it exceeded Rs. 
25/-per month. Moreover, payment of dearness 
allowance was linked to the cost of living index. 

2. A Second Wage Board for the Cement 
Industry was set up in September, 1964. 
Unfortunately, its report was not unanimous. After 
discussions with the representatives of employers 
and workers, Government decided to accept the 
recommendations subject to some modifications. It 
was also decided that the recommendations of the 
Wage Board, as accepted by Government, should 
remain in operation for a period of 5 years. As a 
result of the Second Wage Board's recom-
mendations, the workers were to get a guaranteed 
increase ranging from Rs. 10/- to Rs. 32.50 per 
month for different categories of workers. 

 

3. Though the present wage structure, ba«ed 
on the recommendations of the Second Wage Board 
is to be operative upto the 12th February, 1973, the 
cement workers started making demands from 
March, 1972 for a further wage revision and 
payment of interim relief. The workers' demand was 
that their wages be raised to the same level as that of 
the steel workers who got a minimum wage of Rs. 
240/- p.m. from 1st September, 1970 as a result of 
the bilateral negotiations with the employers. The 
employers contention is that any increase in wages 
must be accompanied by an increase in the retention 
price of cement. In this connection, I would like to 
mention that on 28th April, 1972, Government has 
made a reference to the Tariff Commission for a 
comprehensive review of the cement industry, 
including the question of fair ex-works price 
payable to the producers. The question of wage-
increase was discussed between the parties and in 
this process they were assisted by the Chief Labour 
Commissioner (Central). No agreement could 
however be reached and a notice of a strike from 
12th July 1972 was served by the Unions. I 
intervened at this stage and on my assurance that a 
meeting would be held with the representatives of 
employers and workers to discuss the issues 
involved, the strike was postponed. 

4. At the meeting which I held with the 
representatives of the workers and employers on 
11th July 1972 in New Delhi, it was agreed to set up 
a Joint Wage Negotiating Committee consisting of 
the representatives of employers and workers, to 
consider the question of interim relief as well as the 
final wage structure for the industry. The Wage 
Negotia-ing Committee met in Bombay on 27th 
July, 1972 but unfortunately, the negotiation did not 
succeed because of the divergent stands taken by the 
employers and workers. The various workers' 
organisations represented on the Negotiating 
Committee there upon decided to go ahead with the 
general strike in the industry with effect from 17th 
August, 1972. I, therefore, requested the President, 
Cement Manufacturers' Association and the 
President, Indian National Cement and Allied 
Workers' Federation to meet me on the 16th August 
1972 so that some way may be found out to settle 
the dispute. After a day-long discussion and in 
consultation with the Minister of Industrial 
Development, I proposed that an interim relief of 
Rs. 20/-might be paid to the workers from 1st July, 
1972 and   that   a   five-year wage settle- 
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[Shri Bolgovind Verma] 
ment may be signed on the basis of a total wage of 
Rs. 230/- per month payble from the 1st February, 
1973. I also proposed that matters like annual 
increments, rate of neutralisation from 1st February, 
1973 etc. could be discussed and settled later, 
Despite this the strike in the cement industry com-
menced on 17th August, 1972. I have, however, not 
given up my efforts to find a solution and have 
called the representatives of both employers and 
workers to meet me again on the 21st August. I hope 
that a mutually acceptable solution will be found and 
that the strike will be called off soon. 
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SHRI K. P. SUBRAMANIA MENON (Kerala) ; 
Sir, workers in the cement industry have gone on a 
strike because the management of the cement 
factories have refused to concede even their 
minimum demands. Sir, even though the cement 
industry is one of the most hazardous industries in 
the sense that health problems are involved and even 
though it is one of the most profit-making industries, 
the wages earned by the cement workers are one of 
the lowest, even as compared to the wages of taxtile 
workers. They get only Rs. 185 per month, whereas a 
textile worker in Bombay or Ahmedabad gets about 
Rs. 250 to Rs. 275 per month. Even in Kanpur they 
have recently agreed to give an increase of about Rs. 
30 in wages. Even in comparable chemical 
industries, the wages are higher than in the cement 
industry. And mind you, the cement industry is one 
of the industries which have been making uncon-
scionable profit by black marketing and by fleecing 
the consumer. Therefore, I do not understand why 
the Government is so apologetic about the 
management of the cement industry, when the 
workers are demanding an interim increase in wages. 
The main dispute now is that the workers are 
demanding an interim increase from the 1st January, 
1972, whereas the management is not willing to 
concede an interim relief. This is because the 
management wants that a strike should take place in 
the industry and it should be prolonged so that they 
can force the Government to an increase in the 
controlled price   of  cement.    Even   an increase of 
five 
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[Shri K. P. Subramania Menon] rupees in a 
tonne of cement means Rs. 9 crores extra for the 
management. This is the tactics of the management. 
By forcing the workers to go on a strike, they want 
to pressurise the Government to increase the price of 
cement and get a big sum into their pocket. 
Therefore, I do not understand why the Government 
is so apologetic about it. The Government should 
come forward and force the management to concede 
the demand of the workers immediately, i. e. the 
demand for an interim increase from January 1, 
1972. They have demanded Rs. 70. It is for the 
industry and the workers to negotiate and come to a 
reasonable settlement, but it cannot be on Rs. 20. 

SHRI   BALGOVIND   VERMA :   Sir, it is 
most unfair   on the part of the hon. Member to 
accuse the   Government of siding with the 
management.    Our views are well known to the 
hon. Members.    We   are   always with the labour 
and we  take up their cause.  They are demanding   
some   increase.    We are not concerned with it.    
The   Tariff  Commission is seized of the   matter.    
They   will decide it as per their rules.    So   far  as   
interim relief and other   things   are   concerned, the 
matter is being talked   over   between the 
representatives of the management and the   labour 
and the talks are proceeding  smoothly.  Although 
there are differences, those deferences have been 
narrowed  down.    So   far   as   giving   higher 
wages to the   labour   is   concerned,   we   are not 
opposed to it.    We   also   want   that the 
consumers'   interests     must    be   taken   into 
consideration.      And    the    labour    is   quite 
sympathetic   to them.   In this spirit the talks are 
going   on  and   I   am   sure the talks will succeed 
very shoitly. 

SHRI PRANAB KUMAR MUKHERJEE 
(West Bengal) : The honourable Minister stated 
that he is very much sympathetic to the labour. I do 
not doubt it. That should be the attitude of the 
Minister. The statement he made was on the 1st 
July a strike notice was issued. On the 17th August 
the strike actually started. And the Government has 
lailed—I must say the Government has miserably 
failed—to bring the management of the cement 
factories to a rational approach to the whole 
problem. The strike is on and a few days have 
already elapsed ; a few crores of rupees have been 
lost, production has stopped in all the cement 
factories for a number of days. All the trade union 
organisations,   very solid organisations, 

including the   INTUC,   the   AITUC, almost all the 
distinguished trade union organisations, are taking 
part in this strike.    And   now the Minister comes   
and   tells   the House that he expects   to   reach   
some    agreement   in   this meeting.    What   
prevented   the  Government from   taking   a   firm  
stand   even   before the strike  actually   took   place ?    
May   I know from the honourable Minister what 
prevented him from pointing out to the management 
in a straight forward way, "If you do not see reason, if 
you do not come to an agreement, all these cement   
factories will   be   taken   over by the Government of 
India." ?   Cement is vital for development   projects   
in   the entire country, and everybody knows how in 
this country the entire    construction    programme    
is     being hampered  for   want   of  cement.    And 
he is talking about consumers'   interests.    Does he 
not know that   not   a single project, not even the 
Government,  is in a position to purchase even a 
single bag of cement  at the controlled price ?    I  
have     my    experience    in   West Bengal where 
they   had   to   purchase cement at the   cost   of  Rs.   
20   per   bag   for   their development project.   There 
are other reasons also.    There   is   shortage    of  
wagons.   He is now   talking of consumers   interests   
and   he says he is looking into it.    If you are looking 
into it, then definitely   tell us what prevented you 
from arriving at an agreement at a much earlier   
stage.    If  you  had   taken   action at the earliest 
stage itself,   the strikers would not have gone  on   
strike   for   so many days and production would   not   
have   come to a stop. In view of that,   I   would like 
to know from the   honourable   Minister     whether   
he  will assure   the   House    that   in   future,   on   
all occasions,   the   Government   will take a firm 
stand,   and  where   the     entire   development 
project of the country is   seriously concerned, the   
Government   will   not   allow   the   trade unions to 
go on strike   and will not allow the management   to     
take   a   rigid   attitude.    I should like to   have   a   
categorical   assurance from the Minister. 

SHRI BALGOVIND VERMA : I think being a 
labour leader the honourable Member is well aware 
that in all these matters the Government does not 
take a unilateral decision ; all these things are 
decided by way of tripartite negotiations. Of late 
some tendency has developed among the labour that 
the Government should not interfere and that they 
should decide the issues bilaterally. So we are also 
favouring this   attitude.    We   are   not   coming 
into it. 
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It was decided that we put the labour and the 
management together and try to see that they come 
to some sort of an agreement. But they could not. 
Then, he has talked about blackmarketing. So far as 
black marketing is concerned, we put this question 
to the management as to why the prices are 
increasing, whether they have got some hand in that 
or not. They categorically deny having got any hand 
in it . . . 

SHRI PRANAB KUMAR MUKHER-JEE : 
And you are accepting their explanation ? The 
management is saying that it has no hand in it and 
you are accepting it. What an answer it is ! 

SHRI BALGOVIND VERMA : They say that 
they have disposed of all the cement at the 
controlled price and it is after the cement leaves 
their hands that the prices start going up. The 
Government is looking into it. And that is what 
they say and we have to accept it. 

What is the alternative left to us ? 
SHRI D. THENGARI (Uttar Pradesh) : What is 

the precise extent of loss incurred on account of this 
strike till to day ? Secondly, the Minister has talked 
about consumers' interests. All right, prices should 
not be raised. But the employers are not prepared to 
run the industry without raising the prices. That is 
also granted. Now on behalf of the workers at least 
in some of the units, we want to offer that if 
employers are not prepared to run the factories 
without raising the prices, workers themselves are 
prepared to run them without raising prices. Will the 
Government fecilitate workers' running the factories 
if employers are adamant ? 

SHRI BALGOVIND VERMA : The hon. 
Member wants to know the extent of loss the 
industry has incurred or is incurring. The loss 
comes to about 40,000 tonnes a day. As regards the 
other question of Government helping the workers 
to run the factories, it is a policy matter on which I 
cannot say anything at this stage. 

SHRI N. H. K.UMBHARE (Maharashtra): 
Government will agree that workers must get 
progressive increase in their wage rates so that they 
may get their wages in terms of the reco-
mmendations of the Wage Board. The principal 
question for consideration is the capacity of the 
industry to pay. The very fact that cement is sold in 
the black market at much higher  prices  indicates   
that consumers have 

the capacity to pay higher prices. Has the 
Government examined and found out whether the 
industry has capacity to pay higher wages to the 
workers as demanded by them ? In order to pay 
them higher wages, how much should be the 
increase in price of cement per bag ? Has this been 
worked out ? The hon. Minister, we are told, has 
suggested interim relief. May I know what are the 
principles that govern this suggestion ? 

SHRI BALGOVIND VERMA : So far as the 
capacity of the industry to pay is concerned, we had 
talks with the management and they say they have 
no such capacity. But I may tell you that the 
Ministry of Industrial Development which is 
concerned with this issue is looking into the matter. 
The hon. member said that the consumers have the 
capacity to pay more and therefore the price of 
cement should be increased in order to pay to the 
workers. I do not think it is a fair or proper 
proposition. If consumers pay high price it does not 
mean that they have the capacity. The remedy for 
that is that Government should do something and 
Government will do it. 

 
MR. DEPUTY CHAIRMAN : Yes, Mr. Bhatt. 
SHRI NAND KISHORE BHATT (Madhya 

Pradesh) : Mr. Deputy Chairman Sir, at no time 
have we doubted the sincerity of the   Government.   
But,   after   hearing   the 
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[Shri Nand Kishore Bhatt] statement of the 
honourable Minister, we come to the conclusion that 
in this particular case probably the Ministry has 
been led away by the employers, because the 
employers did want this strike to take place since 
they have been demanding an increase in the price 
of cement and then alone they had expressed their 
willingness to concede to the demands of the 
workers. 

Sir, in this case, I want to make it clear that the 
consumers are highly taxed and the price of cement 
should not be increased. The workers must be given 
interim relief at least to cope with the increasing 
cost of living. Although the notice of strike was 
given in March and for almost three months the 
matter was being negotiated upon. I should say that 
the spirit in which the entire negotiation took place 
was nothing short of a farce. Sir, according to the 
established practices in all matters of bipartite 
negotiations, there is a convention on the basis of 
which the representatives of the workers are called 
for negotiations. In this case what happened was that 
the organisation or organisations irrespective of their 
representative character had all been brought 
together and the management worked on this 
conspiracy because they knew that if there would be 
more representatives of the workers, there would be 
more representatives of the employers also and in 
this way they could delay the matters and somehow 
or other bring pressure upon the Government to 
agree to an increase in the price of cement. I want an 
assurance, a categorical assurance, from the 
honourable Minister that no further increase in the 
price of cement will be agreed to and at the same 
time, the earliest steps will be taken to see that the 
legitimate demands of the workers are granted. 

Sir, we know it very well that since the 17th 
August i972 because of the strike, the whole country 
is suffering and the production of cement has been 
affected and every day we are incurring a loss of a 
crore of rupees. I would request the honourable 
Minister to take note of all these facts and not be led 
away by the organised employers who want somehow 
or other to bring pressure upon the Ministry of Labour 
and also the Ministry of Industrial Development to 
see that a rise in the price of cement is granted as then 
alone they would come forward to a negotiated 
settlement. I would like the Minister to show the 
greatest urgency in this matter and see that before the 
issue   is   settled   adequate interim   ' 

relief is granted at the earliest and that no further 
loss is allowed to incur by continuance of the strike. 

SHRI BALGOVIND VERMA : Sir, the 
honorable Member is a leader in the field of trade 
union movement and he is fully conversant with the 
views of the Government. I can assure the 
honourable Member that the Government cannot be 
pressurised by the management in any way. So far as 
the rise in the price of cement is concerned, we are 
not thinking in terms of increasing the price of 
cement. Although they say that they are not in a 
position to pay, that their paying capacity is not 
much and they plead in this way, we also fully 
realise that they have got the paying capacity and 
that they can pay and that is why we are not coming 
into the picture. We are putting the labour and the 
management together and they are at the negotiating 
table and I am sure results will be coming forward, 
good progress is being achieved and I am sure that 
very soon some settlement would be arrived at. 

SHRI   NAND     KISHORE     BHATT   : 
Sir, we would like to know as to what has come in 
the way of the Government in prevailing upon the 
employers to pay at least interim relief so that the 
present catastrophe is averted ? 

SHRI BALGOVIND VERMA : As the 
honourable Member is aware, the talks are going on 
and we have given some suggestions and have said 
that this may be paid to the labour. In case some 
good settlement is arrived at, we will not stand in 
the way and we will be happy if some good 
settlement is arrived at. 

MR. DEPUTY CHAIRMAN : Yes, Mr. Shahi. 
I would like to remind you that you should send 
your name much earlier than this. Sending the name 
at the fag end upsets the time  factor. 
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STATEMENT  RE.  MARKET   BORROW-
INGS 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. GANESH) 
: Sir, I beg to lay on the Table a statement (in 
English and Hindi) on Market Borrowings. [Placed 
in Library. See No. LT— 3447/72.] 

STATEMENT RE.    FLOOD    SITUATION IN 
THE  COUNTRY 

THE MINISTER OF IRRIGATION AND 
POWER (DR. K. L. RAO) : Sir, I beg to lay on the 
Table a supplementary statement (in English and 
Hindi) on the flood situation in the country. [Placed 
in Library. See No. LT—3445/72.] 

STATEMENT       RE.      SUBMISSION     OF 
FOUR    INTERIM   REPORTS    BY     THE 
NATIONAL   COMMISSION    ON   AGRI-

CULTURE 
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB SHINDE) : Sir, I beg to lay on the 
Table a statement regarding the submission of four 
Interim Reports by the National Commission on 
Agriculture. [Placed in Library.   See No. LT—
3446/72.] 

REPORT OF THE JOINT COMMITTEE OF    
THE HOUSES  ON THE   GENERAL 

INSURANCE BUSINESS  (NATION ALISA- 
TION)  BILL,  1972 

SHRI BHUPESH GUPTA (West Bengal): Sir, 
on a point of order. Sir, before the Report is laid on 
the Table of the House, I would request you not to 
permit it to be laid on the Table of the House today, 
because we have information,    in    the   first   
instance, 


